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Mot 65 of the Hegistry i ‘Datle ‘{% Order of the Trlbunal
- | 128,5,02 | “Heard Mr, A,Ahmed, learned
: Ycounsel for the applicant,
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R Issue notice to show cause as
A | : ' .
.,;" WA ﬁta why the application shall not be
% admitted,
. ] 1 Alsc,jssue notice to show cause
¥ yas to-why interim order as prayed for
% shall hot be granted suspending the
. A yposting/trans fer on tenure turniover
| 1 {order No.1866/2182/EIA dated 20.5.2002
i } { Returnable by three weeks. |
g &»& ALAM Mu—ﬁwﬂuf«d% - In the meantime, the operation
) (‘44'45 % O%/’L)Lﬂl“fi 1 of the said order shall remain
AL /QU/»'MZ_;%M 4 A X quspended till the returnable datag,
/éf r T 1 List on 21,6,2002 for admission.
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A | 2146402 Heard learned counéelvfo;ithe
parties. - |

'Application is admitted. Call
- for records. Returnable by four weeks.
~ List on 2,8,02 for orders.
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for ths Respondents prayed for two wegks‘tima
to file written statement. Prayer is alloued.
List aggin on 6.2.2002 for orders. . .
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™ |2 ajé%-.g ard) 649402 i, Mritten statement has been £iled,

/1 ’ . The case may now be listed for hearing
\

% | on 4.10.02. The applicant may file rejoin-

¥

der if any within 2 weeks,

e | vm:k/
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Vo ST 4010402 on the prayer of Mr A.ahemed, learned
< B + ~ «leov " counsel for the applicant the case is
- adjourned to 15.11.02.
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! 0.2.No.168/2002

A o i L S e N N . e
ﬁite-eégfns Registry Dats * Ordér of the Tribunal
i “ E
== i'_ |
. :
Lo ©20.12.2002 ' Mr A. Ahmed, learned counsel

| i : ] foHsbt e applicant, has applied for
G : i : v - :
ﬁ ‘ ; (J§g leave from 20.12.2002 to 31.12.2002.

| ; ] Accordingly the case 1is adjourned.
Lo § List it for hearing on 31.1.2003.

Member -

dhe QJ;VL)/](,I’- Vs lW/J’DA\ nkm
| Q’”‘” W’wg— 1 31.1.2003 List again on 10.2.2003 for

I : v '
. | | hearing on the prayer of learned counsel
! i i { for the parties,
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o . 102,93 iHeérd counsel for the parti es, Hearing
% concluded, Judgment delivered in open
{ Court, kept in separats shests,
e Qvf5§y>~s Th ieati . _
C%W7 gq}wgﬂ 74 :The application is rg]ected in terms
;F!kﬂ Lot ? % of the order, No'order as to costs.
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, 9ri Amiya Hazarika . . « v + s « « . . .APPLICANT(S).
® . ‘,"a ﬂ °o ° o © o ° ° o . o ° .
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T .
i, STiA. Ahmed. . . .. ... . ADVOCATE FOR THE
) °}°Lf T T APPLICANT(S) .
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; |
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3. %h%ther their Lordships wish to see the fair copy of the
buﬁgment ? Kfv

' _
4.[Wh#ther the judgment is to be circulated to the other
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CENTRAL RDMINISTRATIVE TRIBUNAL? GUWAHATI BENCH.
Original Application No. 163 of 2002,

Dute of Order s This the 10th bay of February,2003.
The Hon'ble Mr Justice D.N,Chowdhury, Vice-Lhairman,

Sri Amiya Hazarika,

S.K.11 Office of thae Garrison Engineer (1),

(Air Force) Jorhat,

P.0. Jorhat, Assam, :

Pin 795005, . . . Applicant

By Advocate Sri A,Ahmed.

- UErs.:8 =

1. Union of India v
represented by the Secretary to the
Government of India, Ministry
of Defence, New Dalhi-11,

2. The Chief Engineer,
Head (Quater, Eastern Command,
Enginder Branch, fort William,
Kolkata=21,

3, The Chief Enagin er (Air Force)
Shilleny Zong, : ‘
Elephant Falls Camp,

Nonglyer PO,
Shillong=3,

4. The Garrison Engin2er,
(Air Force) -1
Jorhat,
Pe0. Jorhat, Assam, _
Pin 785005, e o« o Respondents.,

By Sri A,Deb Ray, Sr.C.G.5.C.

QRO ER

= )

The issue ralates to posting and trans fer, By the
impugned order dated 20.5.2002 the applicant was transferred
to GE 533 Enginesring Park from GE (AF) Jorhat. This order
of transfer and posting is the subject matter of this 0.A.
According to the applicant the transfer is contrary to the
policy guidelinas of transfer and pasting.

2. The respondents on the ather hand opposing the claim

of the applicant stated and contended that tne ordér was




| passed in public interest,
- 3. I have heard Mr A.Ahmed, learned counsel appearing
- for the applicant and Mr A.Deb Roy, learned Sr.C.G.sS.C for
the respondents at length. The discretion of transfer and
. posting is vested with the administration who is a best
judge to deploy persons in the interest of the administration.
! Mr Ahmed, learned counsel appearing for the applicant however,
~ stated that as a model employer the respondents authority
since introduced the policy guidelines, the authority is
| duty bound to follow the guidelines including the policy
| of spouse posting. Mr A.Deb Roy, leafned Sr.C.G.S.C submitted
that the case of the applicant was considered and thereafter
his representation was rejected. Needlegs to state that an
employee has no vested right to get posting in a particular
place. It 1is for the administration to make the balcingnof
the factor;in the area of administration. The guidelines are
no doubt be adhered to but for good reasons those guidelines
in a given case one may kX make a departure, where public
interest is overwhelming. In the absence of any infringement
of statutory or constitutional rights there is little scope
for the Tribunal to exercise the power of judicial review
under Section 19. On overall consideration of the matter I
do not find any discernible grounds to make an interference
under Section 19.

The application is accordingly rejected.

Interim order dated 28,5.2002 stands vacated.

There shall, however, be no order as to costs.

' VICE CHAIRMAN |




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GLWAHATT RENCH, GUWAHATI.

(AN ﬁPPLICﬁfiGH UNDER BECTION 19 OF THE CENTRAL

ﬁﬁMIQIQTRﬁTIUE TRIBUNMAL QCTg 1965 )
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' : (AN ARPFLICATION UNDER SECTION 19 OF THh
CENMTRAL Q&MIHISTRQTIUE TRIBUMAL ACT, 19853509

Uﬁthlﬂﬁi ﬁP%‘lLﬁ?IDN NG - OF DRz,
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h ] Sri Amiva Hararika,
| I
i S..1I1 office of the

Garrison Engineer (1)

|
I { Co R :
J : R (Air Force) Jorhat.
f 'P,D,'erhatﬁ REsam,
Fin- 785005, '

| ié .
] )

i , : - fpplicant
I it .
‘ f |  -AND-
H]
i , _ .
! 11 The Union of India represented
§ i . ) ‘ ) :

J‘ - by Tthe _Sec}atary T e
'J Bovernment of India Ministry -
of Defence,

wa Delhi- 118@11

! ‘1 ' ' 217 The Chiedf Ernginesr, bheracd
‘] ‘ P - Ghaarter, Eastern Command ,
J . : - . . .

{ - Enginesr Branch, Fort William,
4
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1 The Chief Ehginﬁﬁr (i Force)
Shillong Zons
Elephant Falls Camp
Nmngiyﬁr .

Shillong-793009,

471 The Barrison Enginwérg.
(ﬁir’Fmrca)Qiyw»Qllﬁmf
JorsAT. o
Po, JoruAT, Kssim

Piw=TT85005
~ Respondents.

DETAILES OF THE APPLICATION:

1 o PARTICULARS  OF  THE ORDER AGBATNST WHICH
THE AFFLICATION I MADE:

This instant application is directed
against impugned tramnsfer order Mes
1Q66/21R2/E1A dated. 20 -Hay 2002 issued by the

Respondents to the applicant,
2. JURTSHDICTION OF THE TRIBUNMAL
The applicant declares that the subject

matter of the instant application is within the

jurisdiction of the Hon ble Tribunal.

. LIMITATION
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The applicant further declares that the

application  is  within  the limitation period

prescribed under Section 21

o b

ot tﬁﬁ

Administrative Tribunal Act, 1985,

4., FaCTse OF THE CASE

Facts of the case in brief are given

helows

4.11 That your humble applicant is citizen

af India and as such, he is entitled to all the

rights arl privileges guarantesed under T hes

Constitution of India. He is aged about 54

YEAIS

4,27 That your applicent begs to state that

e belongs to Scheduled Caste Community. He is

perd

defence Civiliam., He i working as Store Fesgper

Grade-I11 under the Respondent HNo.4. EBarligr he
e mme———
served at the field areas i.e. 137 Head Ouarter,

H69 EWS etoc. Now He is posted at his Home Town

Jorhat  after serving in the field areas. His
wife is  alsc working in the office of the
Superintendent of Police Jorbhat in Clerical

Fost. His twe daughters are studying ubder

Dibrugarh and Guwahati University respectively.
4,351 That your applicant begs to state he
has heen  transferred fo the Office of the
Garrison Engineer 383 Engr per from his present



_ G-

place of posting at Jorhat vide Office Order No.

: 1@&&/21@Q/Eiﬁ 2O May 2002, in the sald office
' it iz stated that he will be relieved

o arder is
fhis present place of posting on 3 %F May 2082,

{rom

After receiving the transfer order by the your
applicant submitted representation dated 21 HMay

i l
: 202 before  the FRespondent Neo.4 for reconsi-

deration of his transfer order or else he will

he compelled to take voluntary retirement from

hise service.

e i et

&

Armexure~A is the photocopy of the vide

Office Order No. 1066/2182/EI6 20 May

2002,

Annexure~ B is  the photocopy of the

. o b - -
representation dated 21FY  May 2002

submitted by the applicant before the

: Fespondents.

A 4,47 That vyour applicant begs to state
that HE peEtr Ministry Fersonnel {Fub:lic
grievances & Fensions) (Department of persannel !

& Trairing) . Circular dated E4~@él?$5 is had been
stated that SC/8T Officer should not be posted
o at far of places from their native places. The
relevant portion of the said Neotification has

seen reproduced belows
U Ministries/Departmentes are aware that

the Government, as a part of the programmer

for the General welfare of the persons
f
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belonging to  the éﬁ/ﬁTm, have provided

reservation in Central Government Services

fy

accompanied by varicus - other henefits,

t3

concessions ano relarations, The main

abhiective for providing reservation for

Scheduled Castes  and  Schedulsd Tribes in

appointment to Civil posts and services of
the Government is not just to give jobs to
some  persons belonging to these communities
~and  thereby, increase their representation
in Eéfviﬂeﬁ but  to uplift  these people
socially  and merge them in the mainstream

‘

af the mnation.

21 It hs

however, besn pointed out
cf this Department that - the Scheduled
vy . . ‘e

Castes and Scheduled Tribes Officers, after

appointment, are subisct to harassment and

—

discrimination on grounds  of their social

—

origin. It has been pointed out that 8C/8T

officers ars somebtimes transferred to far-

— ‘ '
crf f plagam and alzo been stated that these

[

afficers are not accepted at their places

o postings bry the concarned superior

LOfficers In SONe Cases.

D I this conmection, it 18
emphasized that servants should desist from
arny  act of discrimination against members

HSC/8T communities on grounds of their
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——

social origin. It is also .FEQUEﬁtﬁd that
senior  Officers, including the Liaison
Officers orf Ministry/Department, skl d
beep & close wabtch to ensuwrse  that such
incid&mig dm'nwt ooocur at o all. Howevery, if

¥

any suwch incident comes to the notice of

the authorities, action . should be taken

against the erring officials.promptly.

41 Ministry - of Finanoe ;@tﬁu are
acdardingly requested to brin@'thg contents
af this - fficer Memorandum to the notice
aof all concerned”’

Directions were given in the .circular of 1985

7

act cof discrimination against members .of SC/8T
N

wommunities on grounds of theilr social origin.

Further directions have been  given if  any

1,

incident comes to the notice of the anthorities,

action should be taken against. the erring
wfficials promptly. ' '
/
4 .
noi ] That vyouwr applicant  begs to state that
his wife is alse working under  the State

Government at Jorhat. fs such he iz entitled to

get the bensfit of posting of spouse at the same

station as per Government  of India OFffice

Memorandum Bovernment of India Office Memorandum

Mo, ZBQZ4/2 /97 Eett (&) dated 12--06~1997 issusd

by the Department of Fersonnel & Traiming.

’

[y
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Annesure-0 1% the photocopy - of

S : Government of India OFfice Memorandum
. . : v o
R Mow 2803472 /97 Estt (A8) dated 172-0&-—
1 b : .

- . 1597,

Lo

' 4.4 That your applicant begs to state that
Foo e ls now aged about 54 yeasrs. He now wants to

settle his family at his Home Town at Jorhat

Pl after serving long years at field areas. He has
- ‘ ' .
; started construction of his house at his native

[ ! N . . . . . .
o CPlace. Hence at this junction it is not possible

P , for him to leave his Home Town at Jorhat.

] : . .
P 4,7 That your applicant begs to state that
P o ‘

D Fespondents have transferred vour applicant with
! G2 F

i r—

& motive behind and also with & mala fide

e ~—— —

!
n :i : - . )
P intention,
|

4.81 ~That vyour applicant begs to state that
hee  being & poor Group O employese  and also
belongs to Sohedule §3$%g Community and the
| : | Government of India Has iseusd various office
Lot MEMOF A dum

| | . by
. ol

Sohedul ed

Ctirections  for  upliftment of
% Community. In this regard and
]'j Government of Iﬁdia- has instructed ten &l
;ﬁ ; concerned onot to disturb thﬁ Boheduled ﬁ%ﬁ%&%
mwmmuhiﬁy from their place of posting in their
? native place. But  the FRespondents by uwsing
g calorable BHErCLse o f phwar harassed YO
'j : applicant by posting him at far place from his
f .

T native place. ' >




your applicant will

— g-

4.7 That your applicant begs to submit that

7
ke relieved from Jorhat on
E1-05-2007 by the Respondents. Hence, Che has
filed this Original Application hefore the
Mom ble Tribunal for seeking Justice and also
for guashing the impugned transfer order dated

2B-AE-2000 .

4181 That your applicant begs to submit
that he along careied put his transfer order
ever since his entry to the Department and he 1s

srving  the Department with ought most sincerely

”Hd thh full satisfaction to  the authority

amna&rned

AN

A4Li11 That yaur applicant begs to submit

that the FRespondents have issued the Trangfer

Order dated 20-05%-200%2 against the Government:
Circular and. Trankfer Folicy. Yowr applicant has
got  reason td, helied that the Respondents are

rwﬁnrflng T e rm]urau @ exercise of power to

accomnodate their 1nierww¥wd DEF 0N .

AN

4,121 That vyour applicant begs to submit
“that the procedure adopted by the authority in

of  the aﬁﬁliméht 18  improper, mal &

the case

fide, illegal and without jurisdiction.

4,133 That in  view ﬁ{ the  facts and

circumstances it dis & fit CasE. for passing an

interim  order protecting the 1n%wruf af the

applicant and his family meEmbers .



o illegal, o mala fide,

/;9,

— 9=

4,141 That this application iwm filed

bona fide and for the interest of justice.

1 CBROUNDS FOR RELTIEF WITH LEGAL

FROVISTON:
I For, that, dus to the above reasons
narrated in detaills the passing of the transfer
crdder of  the applicant  in prime  facie  is
arbitréry and  without
Jurisdiction and hence the same is liable to bhe

et aside and guashed.

I ‘\\ For that, the action of the Respondents
is arbibrary, mala fide and discriminatory with
@ ill motive and as such, the impugned order at

Arnexure-A is  liable to  be set  aside  and
N
quashed . ’

N -
AN
5,

N

He For that, the impugned transfer order

1w bad in the eye of law and is liable to be set
N,

aside and guashed.

.41 o Lhaty, th@\\apﬁliﬁant'g Case iﬁ
genuing  and  need  to bé,»cmﬁﬁidmrad by the
Respondent diie o facts lkaﬁd circumstances
narrated above and as such thé\impugn@c trans fer
crder  of  the applicant {to be set aside and

gurashed .

el For that, your applicant being a Group-

O SBcheduled %Wwee employvee and the Bovernment of

{



oither . Gourt,

— 30 -

India has given reliefs to the Schedulsd Toveds

Employess regarding transfer in their own native
a0y t .

place, the Respondents cannot deny the benefit

to your applicant. , /

Suél For the, in any view of the matter the
action of the respondents are not sustainable
and hence the same is liable to be set aside and-

guashed.

L

Ay

The applicant craves leave of this

Hom'ble Tribunal to advance further grounds at

e time of hearing of this instant application.
&l DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and

efficacious remedy available to the aphlicants.

except invoking the jurisdiction of this Hon'ble
Tribunal under Section 18 of the Administrative

Tribunal Act, 1985.

7 MATTERS MOT FPREVIOUSLY FILED OF FENDING
I ANY OTHER COURT:

That the applicants further declare
that they have not filed any application, writ
patition or suit in recpect of the subject
matter of the instant application before &Ny
authority, Py @y . such
application, writ petition or suit is pending

bhefore any of them.




— 1l -

g1 REL IEF S0UGHT FOR:

Under = the facts and circumstances
stated above the applicants most respectfully
prayved  that  your Lmrdﬁhip may be pleased to
admit  this petition  and may he direct the.
rﬁ%pmnﬂwht% to give the %Ollmwiﬁg'rﬁliefﬁ.

8.11 hat the impugned order  of Transfer
dated Emfﬁﬁﬂﬁmﬁﬁ at Annexure—f transferring the
applicant from Jorhat to =63 Eng FPark is liable

to be set aside and quashed.
8.21 Cost of the application.
g.41 To pass any other reliet of reliefs {o

wbidech the applicant may be entitled and as may

“gdewsm it and proper by the Hon ' ble Tribunal.

-}
)

INTERIM ORDER FRAYED FOR:

Fending disposal of the Original Appli-
cation the applicant most respectfully prays for
interim order by way of suspending the order of

Transfer dated 20-05-20072 at Onnedure—-f,

181 - Application Is Filed Through Advocate.
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the Garrison Engineer

salemnly wverify - that

. paragraphs

Chumble submissions

1

VERIFICATION

I, Bri Amiya Hazarika, 8.K.II1 office of

(1) {(AiLr Foroe) Jorhat,
F.0. Jdorhat, Assam, Pin%‘ 785085, do  hereby

the wtﬁ tements  made in

G, G2, Gy, Q6 W,
_ C% %; _ are true to my anw?mdgﬁ
those mm‘!w in paragr aphcw C\ '} C\, 9 /] —

are b@1ng mat%mrc of records

N

are true to information derived there frwm'whiah

I believe to be true and those macle  in paragraph
true to my legal advice and rest are my

S oare
hefare this Hon'ble Trihunéf

I have not suppressed any material facts.
. . v .

And T aign this verification fdday on

this Lgv 2{7U\duy of T4”7f”mﬂ cat Buwahat

Declarant
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| From MES-238098 SK-II.

< ey

: _\5 .

- Amiya Hazarika
GE (1) (AF) Jorhat

To Headquarlom | |
. Eastern Cominand (Engrs Branch) e : :
FOﬂ Wlulam v . i

* Kolkatta - 21 L

(Through propcf Channel)

EQSIQ\_IQ L@NSF&& QF 'C' GROUP
EMPLOYEES/VOLUNTERY RETIREMENT

Rcspectcd Sir,

. 1. . Most respectfully I Beg to submit the following few hncs for your kmd consxdcranon ,

ar'_id favourable action.

| 2.' Reference to your HQ Postmg Order No 337 and  Letter No

l31322/2/2000/§D/0llhngrs/EIC(t) dt 15 Apr 2000 (Posting Ser No 1, 7 & 8)(Triangular‘).

3.. That I had submxttcd rcprcacmahon on 26 Apr 2000 and rcphcd from HQ‘; letter No
131322./2/2000/31)/08/Lngrs/E1C(1) dt 07 Sep 2000 and 2% ! representation on 16 Oct 2000 -
with referring 131306/1/3D/Lngrs/E1C(1) dt 13 Jan 1996 (copy:encl) but the same was
returned by HQ ‘CE (AF).SZ, Shillonig vide their Jetter No 81006/9/BS/292/E1C dt 24 Nov

7000 addresscd to GE (1) (AF), Jorhat and copy to your HQ and advice me to resubmit the |
aanLmy_dmgg_hwm the same has now: been finalised vide

fQ CE (AF) SZ, Shillong letter No 81878/ Amiya/109/E1 Con dt»24 Dec 2001 received by .

me on 21 Jan 2002 (Copy attached).
4.  That according to HQ CE (AF) SZ, thllong letter cncd above | h,ave subm&tcd
roprcscntauon on 27 Jan 2002 vide AGE B/R (l’) AE Jonhal Jetter No ]07/703/1 1 dt 01 Feb

- 2002 for consideration,

5. Wherc as I have bccn hmasscd in the narggg_i_‘_a_lwxs_lnquu‘y since Mar 1993 xo Jul
2001 which had ﬁnnhsfd by (,WL IIQ 137 EWS, C‘IO 99 APO on 04 Jul 1994, '

6. | Itmf\mhcr submitted that -

(a) I am staymg in Govt md accn No T/70/3 unda,r bE (I) (AI‘ ) Jorhat

(b) - My two daughtcrs, onc of studymg at Guwahati Umvarsu) and
Another one is studymg at Dxbrug,mh University.

(©) - My wife is workmg in local]y with a small cmploymem

Ly S -..-%é.éy.,—s;,}- )
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7. In ‘this critical juncture and keeping family along with young daughtcm m different

places 1 could not considered my routine duties daily. Hence T have decided my ‘elf to go

on volinteer retirement if your honours would not able to revoke postmg order and not to

* implement in. the Jorhat station. Therefore 1 request to your good self to adjust me in the

Jorhat station or I may pleass be sanctioned for volunteer mhrcmcnt l*or which act of -

kindness I shall remain ever grateful to you.

Thanking you in anticipation.
Y ours fatthful]y\_ /( !
(i -
Station : Jorhat - 05
Date : 2.\ Feb-2002 i
- Enclosures - : ( )
Copy to :-
AG’s Branch . for info and justice being a low paid c1v employce.
Army Headquarters , T
DHQ PQ,‘ New Delhi-11
Chief Enginccr' ' for info in advance in convenience i3 rcgl ettod plca%c .
~ Headguarters Eastern Command And Ju‘mcc being a low paid ecmployee. -
(Engrs Branch)
Kolkatta - 21
. HQ Chicf Engincer (AF) With ref to your HQ letters citcd.‘,fa'liové pleasc
Shillong Zone S
Shillong - 09
. Headquarters for info please
- Chicf Engineer (Army),,

Shillong - 11

A
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sopy on OEFice Memorandum 110 .2G034/2/97-L5 LL(A) dated 12 Lh June,
1997 recceived from Ministry of Personnel, Public Sricvances
Pons Lons  (LOPL) . . . ‘ -

‘
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The undaersigned: 1a ‘dirccted to say that on the subject
h mentioned above, Government had issued'de stailed guildelines vide

0.i1.1o. 26034///86 Estt. (W) doted ' 3.4.06 0 Ihe. PLLLh Centyal-Pay
i Commission has now recommended: thit notvonly the existing dnstruc- C

i tions regarding the noed Lo post v’ hushand-and wife at the same: ¢ o
. station need Lo bo reiterated, Lt has also recownandad that the

: scope of these instructions should bu wildene Lo “hnelaude Lha

P provision that where DOQLJ at the-appropriate level exist in the

| oprganisation at the same Lu;on, the husband and wifa ‘mdy invaria-
. bly be posted together in order to cnbble them to lead- a.norml

: fomily lif2 and look afte er the welfare of the cnlld;cn,'*"p(gLquy
; till the 1lldrcn are 10 fﬂara'oL agc. R SR ST »

i L 0 e e R 4

o o, AL Governmenty,ALtux'COHxidurinq the matter, has declded o

decent this recommeddation of the KLU Centoald oy Comnbosione

Accordingly, .t is reitexated that all Miniztrices,/Departments should
strictly adhere to the guidelines laid dGown in 0.0.110.28034/7/86-:

_ Estt. (A) dated 3.4.86 while deciding cn the requasts £or posting

i of husband and wife at the same station and should ensure thal

I : .
such posting is invariably done, especielly till their.children
are 10 yoars of age, 1L posty at the appropriuvte lovel existin
the organisation at the same stationend 1L no ddmlnlSLIdLlVC problcmu
are expectuwd to rc sult g @ couqcoucncc e ,
. . [ !
WO ' Ie is further-clarcificd that cven in cascs WMCLO only ‘the
LCoviile A5 @ yovermaent servant, the concession c¢lavorated in pardy .
\\,2 of this O.0M. would be udmi""iblc to th govurnment servant., ‘ '
e ‘ o
g, ﬁhe e instructions’ would be appllg\ol only to posts within
the same departiment and would noL apply on uppOlanQnL wnder the
Central qtaiflnq Schence,
- ] PRI , l .
5. A copy of this oupartunent's "0.M. llo 28034/7/&6 lf,lL (A) ¥
fated 3.4.06 is uncluszq for roady refarence and guldancc. o .
. X Ak } L i
. e - l
k o
. i !
Cod
l.' . i
- sd/- : -
e T e Sl
) ( “/\I{J Yt L 1hia ) . l, i
JOLil; SLCRESARY 1O 'Ly Suve., OF Lwila .
Tel. o, 301 1276 [
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In the matter of :

| Q%LW - 0O.A No. 168 of ZQOQ
. \ i Amiya Hazarika

| 7 o

vy LA

w7

o | ve ...

Union of India ‘and_ Ors

Respondents

Written Statement for and on behalf on Reépondents _Nos. 1,2, 3

and 4.

I, Major MG Vijaya Kumar, Garrison Engineér» (Independent), '(A’ﬁ* E

Force), Jorhat do hereby sol;}nnly affirm and say follows :-

1. That | am the Garrison Engineer (Independent), (Air Force),

Jorhat and respondent No. 4 in the above case and Vas such _fullyf'

acquainted with the facts and circumstances  of the case. | | have goné

through a copy of the application served on me and ha‘ve; understood

~ the contents thereof. Save and except what ever is - -specifically

admitted in the written statement the other contention and statements
may be deemed to have been denied. | am competent and authorised

to file this written statement on behalf of all the respondents.
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2. That with regards to the statement made in Paragraph 1 of the

\)' applyoatlon, the respondent beg to state that the poeting ,'of group “C'
and "D’ basic cadre of MES in the Eastern Command -is\'contro!i-ed'by‘
Headquarters .CE EC Kolkata. The posting order in respect of the

anplicant has been xseued by Headquarters CE EC Ko!ka‘fa as_per

B

eXisting policy  framed vnde their Headquarters Ietter : ‘No

131306/1/89/Engrs/EIC(1) dated 31 Jan 1996 '(_Annexure—’i).

Accordingly the movement order was issued to the applicant vide !etter‘

No 1066/2182/E1A dated 20 May 2002 (Annexure-2).

3. That the respondent have no comments to made with regards fo |

Para 2 and 3 of the application

£

4. That with regards to the statement made in.Para 4.1, the

-

respondent beg to state that the date of birth of Shri Amiya Hazarika,

SK Gde Il is 31 Dec 1948 and the app!xcant is serving with GE (1) (AF)

Jorhat since 23 Jan 1997,
/\________’_-————\

5. That the respondent beg to state that the statement made in para |
4.2, is of matter of record. The applioanf had served uhder GE 869
EWS with effect from 24 Oct 1990 ang he was posted- to GE (1) (AE)
Jorhat on 23 Jan 1997. As per the service docufnents;Signed by the

applicant and held in the records of GE (1) (AF) Jorhat his home town is

"Reha Nowgaen, (Assam) and not Jorhat (Annexure — 3) which itself

indicates that false statement furnished by the applicant before the

——

Hon'bie CAT Guwahati. His wife is a state Government employee at

-~
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- worhat. Out of his two daughters, one is studyihg in Guwahati qulege

and another is studying under Dibrugarh University as fétated by the
applicant. |

6. That with regards to the statement made in- ba.ra 4.3, the

responcent beg to state that the movement order bearing No
1066/2182/E1A dated 20 May 2002 was issued to 'thévépplioan‘x in

compliance with the posting order policies as per th’e posting order No

1312322/2/2000/5D/01/ Engrs/E1C(1) dated 15 Apr 2000 (Annexure-4). |
That with regards to thé applicant's representation the respondent beg -
to state that the representation submitted by the.‘ ’a‘pplicant Was

———

conditional  stating that either he should be retained in Jorhat or he
sl ,

should be aliowed to proceed on volunteer retirement (Annexure-5).
The applicant’s ibid representation could not be considered (Annexire-.

6) because of the conditions stated therein and the épplicant was
advised to submit fresh rep,resentation if any in acoorc‘iahce with the rule
position specially on one ground to redress his grie‘vanoés. Thét the
respondent beg to state that the original posting order No

131322/2/2000/5D/01/Engrs/ E1C(1) dated 15 Apr 2000 was issued 2

T ————

years back and the applicant has submitted representation against his
posting‘ at first instance vide his representation dated 26 Apr 2000

(Annexure-7). The representation of the applicant was not considered

et

———

at the highest level by the authdrity who has issued posting order.sin'ce-

it contained no substance. (Annekure-S) The 2" representation of the

e U ]
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- @pplicant dated 16 Oct 2000 (Annexure-9)‘was forwarded to the highe®

authority (Annexire-10) but move of thg applicant was held in abeyance

because the applicant was involved in a disciplinary case pertaining to

store loss at his previous served station le. GE 869 EWS
(Annexure-11).  The diSéiplinary case ag‘ainst the appliqant was
finalised on 27 Dec 2001 (Ahnexure-12). The 3" repres';anfation of the
applicant dated 27 Jan 2002 (Annexure-13) was nét considered by fhe |
higher aUthority. However, the respondent beg .to state that
Respondent No.4 vis not‘thé autnority o consider/decide the .posting
order transfér. |

7. That with regards to the statement rrl{ade in“parva 4.4 the
respondent beg to state thai the applicant was not ﬁo's‘[ed"cb at a far bf |
place from his native 'p!ace. As per. his own statement recorded and

sigred in the service folder of the applicant's in which "Nowgaon' is his

—_—

native place which is .an equal distance away from Guwahati and

Jorhat. The applicant's posting order though was issued ‘v'vlés».t 2 yeafs

\back, he never represented on the grounds that he is scheduled caste

by birth as such he should not be posted out. His earlier‘
representation merely contains his wife's employment. and "'daughter"sv
study. The applicant served in the interior location at his préVious unit
at GE 889 EWS _Which located at Manipur without making any
representation either he belongs to Scheduled Casts or h's home fown

is at Jorhat. The present posted unit of the applicant is not far of a:

place from his native place i.e. Nowgaon. The place of postihg of the




appiicant is within the state of Assam and p}aceo not at mStgnxﬁcant,

—— .

place. The posted place of the applicant is well flounshed With the
social commitments of cheduled Caste and _ Sched-uled«Tnbe
commu‘nities and even State Government 'empléyees bel:dngs to
Scheduled Caster/Scheduled Tribe commun-ify are also transférréd ffom

one and to another end of Assam State and no .indiscrimination was.

W
commzrted by the department in postmg the apphcan‘t at Narangi,

——-—-_.\__N__ X

Guwahati. That with regards to the etatement made in para 45 the

reswndent beg to state that the rule is applicable for husband and wife

~

serving in the same department/same ministry and not for the purpose

of the employee of the Central chernmen’t and -thé Stete Gove*n;nvnt

8. That with regards the statement made in Para 4.6 the respondent
beg to state that as per one of the policy the Govérnment servant who
Is having 3 years left over service, are only adjusted in .the ne"@“';rby home
town.  The applicants home town isv ‘Nowg’kaon’ vwhio_h remains
unaltered. As regards the applicant started c’onst}ucﬁon of his house‘.
stating that his home town is at Jorhat has no ‘r_e‘ilevance. It is not
known or put in the records by the applicant with regards his aéquisiti_on
of Ianded pro;perty/construotion of «house’ whfch requ'ire's. prfoi‘

permission of the Government, as such Lhe statemem made at para 4. 6

can not be considered and Nuil and Void.
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J} 9. That with regards‘ to the statement: made in para ..4'7 the
i respondent beg to state that there is no malafide ‘inteh{ionvw_ith' regards
of the posting crder as the applicant wés transferred aftér cornpletion of
his tenure at Jorhat.
10. That with regards to the statement ma;ie' in para 48 the
responcent beg to state that applicant is a poor group *C’ employee. is
farce but rather he is placed in the higher status of the SCheduled C\Iaste |
Community because by virtue of his wife's vem;")’loyment‘in thé State
Government service and education he is proyiding to his Qaughters at
different places and no colourable exercise of power has been used by
the respondent to harasé the a.pplicant} by posting him'-‘Within teftitory of
Assam state. |
11.  That as regards the state.ment made in pe;ra 4.9, the respondent
have ﬁo further cemments.
12.  That with regards to the representation made:_ in para'4.1,0, thé
respondent beg to state that the sincerity of.the’.app!icant may be

verified duly linked with his involvement in the disclip‘l_inary case and

R4 . >

punishment awarded (Annexure-14).
13.  That as regards to the statement made in para 411 & 412 of the
applicant, the respondent beg to state that the posting order has been

issued strictly based on the policy and nothing has been resorted

against the interested persons.



}

14. That with regards to the statement made by thé applicant in Para

413 and 4.14, the respondent has no comments.

15. That with regards to the statement made in para 51, the

respondent beg to state thaf neither prima fac.ia case hor a malafied
intention was involved in issuing thé posting‘ order which is ';ssued
strictly based on the poiicies.

16. That with regards to the statement made by the applicant in para
5.2 & 5’.3‘,‘the respdndent have no comments. |

17. That with regards to the vstatement' made in para 5.4, by the
applicant, the respondent beg to state that applicant's case is not
genuihe and nesd not be Cbnsédered because of/the false documentary
proof as stated above. | |

18. That with regards to the statement made by the applicant in para

5.3, th

W

respondent beg fo state that the applicant was given full relief

being a Scheduled .Caste employee, as he was not posted to a far

flung area of the North East Region.

19. That with regards to the statement made by the applicant in para

5.6, the respondent beg to state that the action and the order of posting

is genuine and not to be set aside/quashed.
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VERIFICATION NN

I, Major M.G. Vijaya Kumar, ‘Garrison'*Engineer (Independent),

vAir Force), Jorhat being duly authorised and competent té sign'this

verification do hereby solémniy affirm and ste;te that the stateméhts

made in paragraphs of the application are true to my knowledgé and

belief, those made in paragraphs being matter of record are true to my

information derived thére from and those made in the rest are humble

submission before the Hon'ble Tribunal, !., have not suppressed any

material facts.

¥y

And I'sign this Veriﬁcation on this the s~ day of | O ;’Jun :

2002, at Guwahati,

Deponent



PonS

)..._w,h" Govt. aof Tnddia. '

Ministry of Jaw, Justice & C.A.,
Deptt. of legal Affairs,
Branch Sectt., Calcuttaﬂ

234/4, A.J.C.Base Rd. ,
Nizam Palace, 18th floar,
Calcntta720.‘

The . Department may refer to their Note
No. 1066/CAT/AH/15/F1A dated 14th June, 2002 pertaining to

O.A.No.168/02 - in the matter af Amiva Hazarika-Vs-Unian
of Tndia. »

The enclosed .draft Counter Affidavit ~pre§ared
by the T1d. Govt. Counsel - in the aforesaid case is
farmally in arder subject to the follawing: -

1) The afficer signing and verifying the ,
Counter Affidavit an behalf of Union of India
should be authorised to do s0. o

2) The verification clause may be duly signed and
added with the Counter Affidavit befaore filing
the same in the Hon’'ble Tribunal in. o
consultation with the concerned Counsel.

3) That apart the correctness of facts and

position as stated in the Counter Affidavit
mayv please he carefully ensured.

All papers are returned herewith.

Kranti Dea)

s
Asstt. l.egal Adviser

Tel. No. 281-1418
Major, G.E. (1), (Air Farce),

Jorhat-785005(Assam).
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ssting/transfer policy of .all 3roup 1CL 8

& 1o 5éfsanmel

5f this Coszmand is preparzd based on certa1?£§idelxnas« T

“4in Govt of India, Min of Dafence latter No' 3
d2ted 23 Jan 94 and b in-C's 3ranch, AHQ lﬁtter
(1) dated 31 Aug 94.

ani 1)’

Administrative

/32/

A2

The broad orinciples, undet which transfers of Jroup ’C'
civilian subordinates are t2 he carried oyf, are

stipulated in Min of Jef OM oo 13(L)/79/D(Appts). thad 23 Jov £3 3
| 32(4)/73/0D Ap)ts) dated 21 May 75.

anlVldUalS'l 2ss industiis i‘
personnal will be lssu=d by this HQ on the following graunis :

Adjustment'af'surpluses ahj Jeficiencies

Postiny to tenure stations
Promotion

. Mutual/compassionata jrounis

Lacal turnov r

PQSTIQQ O’ AQAIJISTRHTIVE SROUJJS
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2Droaval

N2 individual wi
2r QJthar normal stati
is considers

2f C
: should ba f E/AJJI Cz

11 norma lly 5o
) that Such

a Stup lS
Command
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1

2ste ,
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{JSQlut

with 3 st; oo T1?
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e SALUSTUEAT OF _SURPLUS/0eFICTENGTES 7 %
" Ly, Iq*alI”CaS%S wherg.staff éqé.randerej surplus.by' o .-
&&, : Vrojuctlonpin,thf authorised strgngth and +theip Te-adjustment s
iH_within Comd becdmes necess

; X ‘ : i Posted out. . In tha casa 5f
posting involving 1nter~Command“transfers, the junior-mist

: ' | arcy, 'the longest stayee in the
. lq(j/statlon/COleEX stations will’bé Y
, \ Person in the -grals within the Commani will be Jeclared.
' . . ' . f : . . ) o

surplus,

! “q$; “In th: ¢xigencies of service, situatisns may ariSe‘when
"\ A Tices /works units are asked t3 move enbloc to other 1sczatisns,
/in such cases, tha gerso salectys

_ nnel t5 be moved should b
-bzsed on their length of station/complex station
4 by making loc:1

» Sefvice in the
o 1.2, 'the longest stayee shouls e move
adjustments, co .

. A
A .37. In determining tho langestfstayee in a station/complay
K Q\‘station, all MES Units located i '

Al i : S U n that station/complex
S stations inclulding satellite statisns will be taken, ints
C¢onsideration, - The seniority ip fhat'statibn/compléx station

will be decidel by the-CEMggmmﬁddl,.Groupingeof'varipus“units

1n a station including complex stations have already ‘bs:en done
viie this HQ letter w5 l3l306/l/63/ﬁngrs/£lc(l) dated 16 Dac 92,
Volunteers, if any will, however, be given preference in-all:
-such ceases, S - -

’

3.~ %here units/formations are-closed down duz *to reduction
in workload, the aljustment of surplus staff will first be - ®
done in the residual formations 'in mattur of filling up of
leficiencies within overall manning level. Thereaftér tha _
remaining surplus sta¢f will bo jadjusted outside the stations
&S Per seniority om the basis of three choices of the .~ .
indiviluals as, far as possibla,

R _— Sce /5o tma i)

SJULL OVER TEQUE STaTiow -

———— =

i

7. A list of tenure stations in this Command is. attache
as Apdx 'A', Tn case a station, is tenure

d or de-tenured its
from retrospective lates,
existing tenure statisn in vicw
ns should continue ;s at drasaent,
enurzd may not be Jeclared « “2n.
ceptidnal circumstances., I 2rer,
tion tenurefor non-tenure will b

effect will not be maile applicable
The exercise of de-tenuring of

2f its‘imoroved living conditin
A tonure station once Je-t
station again except in ex
declaring of any stz
by CE Command only.
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- ey Persorn,. . posteq £o the MES unger adjustment 9L s

i W surplus/deficiencias,§cheme Lecksh seniority for tha o j

i pPurpose of promatidh%cénfirmatian from thefdatelthey : . .

join duty in the MsS, Their»seniority for Posting to . o
tenure station wil] also reckon from the Jata of . . . -
Joining WES . o _ g R

() Every indivijgag nominate 4 for 'service in tenure
st2tion must completa his full tenure before baing Qosted
bick to5 ono of his choice statisns, For the Purpose of '
detennining the periog of stay in a tenures station, an
individual'must Q physically Present in that office fop
the full Period of tenure excluding the pseriosg ofﬂabsénce_
"Of leave or Stherwise, 71¢ for Leasons, Jue'to“illness or
extreme Compais%pnate gfounis, an iniividual is repatriﬁted
PEIOL £57 om0l 2EP02 of his tenure, h3 May ajain be' 55stsg

ta tenure station after an .expiry of 3 Years of seo . .
His tanure woull start afresh anj ho is to Comolate the - -
tenure of 3 Years at 3na stretch "anj not for the.
Pering only. Unit will submit Proforma Particulars -
Adpx 13 attachoy in Lespect of individualsfwho hava:
actually completed/will be,completing th:ir'fu;lhghy
tenure S€rvice upts 3Qy1qn;anqr3l:agg:of the year, 1h
facts shoyl ) be checksy thdroughly and certifio 3
o2fficey unler his signature just baloy the_statement of
nominal rsl] . , o T

“(e) while Calculating the physical stay at , tenure station,
he paring of legve availed ts the extant of-leéve.earnedi-'

during stay at tha tenure statinn will be included in- the o

tenuras P2riod fop determining the physical'stay.f ’ -

(f) Nominakisn of P2ISONs why have already dsne a tenure

WLLl 5S¢ dyna strictly op the basis of their last datene .

roturpy from tenure stations . ' : ‘

.

(9) 'The MImal uge limit fop tenure station Posting is

J years, Subardinates ovVer 30 years may 3lso be‘pgsﬁej
for a short.p tenure byt nane will pe fetained ip any. .
tenure station bayony the age »f S3.years. Suborilinates.
avove 59 yoars of age.will not D2 vosted to high altituley
SMOW Dounl areas an to tenurs stations'where'the.tanure»is-
2 years., The aje for sych POstings wifl he considerayd as-

on date of Signiny. of Asting in the office of &, Conmanyj,

(h) Those 2IStad from othap Commands o this.CammanJ,on
“Compassionate Jrounds wi)} not bhe nominate4y until
‘Complition of 3 Years S¢rvice in the choice statin.- ,

This Protection jig not applicable to persons Whs 5wy oapve e

on mutusl Posting. ‘ o : ' : :

(3)  Pirsons postey from other Comman ds on promotivn-will

- nOtIhe turne over til] Complatian of" 3 yearg Physica]l"
stay or as P2L status of the tenyre station.'.THeir o
L2oatriation PLoforma fap turn Hyap to.theip dzrant

Comman 3§ will be,farwarjej!by" ‘ :

choicg statisns 4 months jinp al

* ate e o) . . N S M e ) ;
SfrfﬁépéiﬁéaﬁjF ure o T YMSSSing With. thejr

. '3"“—-’97&
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For indiviya

4

Gls,serving in
_ Lnure station,
.d’ ) .

in twy spells
tenure th

Maximum opa.

year

ekecutivé office

S in
eXtra will hbe Jivon
and if thay want to extenj,another
CY will bho shifte. within the station
Camplay station/sgtellite station 5
(1) 1¢

an indiviiyal
extensiog

Al dowsingt apaly for turn dver/

N on Ccompletian af;tenure'liabillty, the tenurs
Statisn whers pa has been-se;ving will “be treated s
his chsice Station gna thereaftor pgo will be Poste g to
a tenure statisg as; der Seniority of that station/ . .
compleX'station. - . :

11, cE Zone /Com it will forwar ‘the Names of Volunteers for

Postings to tenure statisns, The volunteers-will be given

Prefersnca _Saniority of personnel in each

be-preparej by thiS'HQ for @Isting

12, Disableq

oy
“Ca

mdveman ¢/
Command N me
willing to
2llowo

13,

such

An inldiv
;his chojce

/handipqppej
tenure stat
funct

Hawaver,
J2 5 a tenure Sty

idual so

pe

ion if the dis,

loning. Th2 c
ritg,

Postings,

Lving in

!

ISons shoy]
9ility >roh

ase shall b3
1f 3 diable
tion volunt

n staff appointment,

Category wiy]
to tenure

stations.

d not b POStad to .
1bits hisg free
iecidey by CE

J indivijual is -
arily he wouli ha

a tenure statisn May submit
°of posting, €1x monthsg befops campletion-of'hiS»
,\\:tenure, for any throo o ations where staff as wall 3¢
nQP;3x¢cutiv: dDffices arg located g in three Jistinct placesy
) comploxes Separat .4 by at legst 29 KiMs. The three statisng
N i"59 injicatej by the injivijuals on completisn of
.gi;‘/scrvice'wiLl bs triates as' nan-tenurs
"// his swn choice statjsng

e
B

station j,.. ¢
! l’j“f' :.
in
A2patriatis
vacancy in
2EXson Jyo

On complat

miloyees may beo

reposting to ten
The oxact Derio

i&Ci ialg by CE Co
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dlCe statiqnp

drmant f
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his teayp.
Station fop him Deing
°f the locat;
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L 'will he
van by hinm
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affecte .

Such
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or such.posting.
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 3engal, North 3:nyal g NEQ] will

159, In casa an inlivi‘yal who. hjps eombléted his tenure Ioes
Mot want to continue at the tanure statiosn, he may be ,
repatriatad to ope of his threa chpica sta{ions. The lonjyest
stayze from osn: of tho choice stations who has Completaey throeg
Yeals or .a volunteur may be mived out ts g Nearer statisny/
choice station.as far s possible, whare g vVicancy exists. to
make ‘a room for the tenure comalatay emzloyees, The longest
“stuye2 in that Particular Category will be tetermineq by
cludbing ths thrie Cholce stutisns of the Lepatriates, Tho
lonjzest stayee move from 4 pejce station for making
aljustment of 4 tenure Comple

Dack €9 tha same station afte
new station, ' '

ted indivijual will be Arought
E completidon of 3 yogars in the

G. The recruitment sector of the injivijuals'i}é. Wast
not be interchangeable

for
considering moves from te

2sting while nure statisn, Tho
individuals s¢rving in tenure'statianslin sectors of
Leécruitment will Jilve choice statisns In-thees sactops
IA case Posting to andther sector ig desired, it will
be dond unler compassionate 3rounds duly approved by
Compassionate bhoari held eVvely six months at this HQ.

EO§T§ﬁ§~EdQM_§§6§§m19ﬁ3§3§§;§2§25114

‘DQLY.
only,

17. “An inilividual who is to move fr
andther geace station to make room for a tenure Completed. .
Lepatriate, shoulid be 2osted to one of his thras chodee o -
stations, as far as Possible, This facility will not be
available {5 oiher types of posting lika posting on .
adminis¢rative JEounis, promotisn and so on mentioned-in . -
Pala . 4 above, 2osting Zones for ‘peace to paace station shulq
be delimitag preforably Statewise, to the extent possibla, .

oM on@ prace statisg to

EQ3TI4G_ON_LOCAL TUANOV:R

13, The local turn OVer posting has already been jecentraliséd,
vide this HQ letter o l3l336/l/68/£ngrs/ilc(l) dates v
16 Doc 392, Posting from one unit/formatisn t> sthap unit/
formation, whore only one unit is functisning in a'statiosn
will b2 Jons by this HQ. CE Zone will forwarl the names »f
the Dersonnel who have completed thoir man {atory "paris | of ' 3.
Y@ars in such cases, Turnover within the unit shoull,
however, bhe done avery 3 Y&ars by unit Cirs,
POSTING-ON PAOMOTION -
19. Staff on Aromotion will he
Not necissarily in the Same ‘'unit). srovided vacancia's 4y
availeble baszq an manning level, Haweve:,‘if;nO'vacanci;s
2Ce availabla: in the station then the promotees will be.
a-ijustel in sne of the three choice stations as far as o
295sible. In chse Mo vacancies are available in the choico
stations, the indiviJuals ¢an e movel to sthop stations
Dased on availability of Vacanclies/manning lovels, " In case

intir Command move is necaessitated, the junior most promotics
Will b2 moved oyt, - '

———

adjusted in the Samd 6% Lion
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2J. Following jui lelinus for:pompassianate & mutual postings ©
will b followad - . o : ' : :

(a) Indiviiluals shbulj'themselv
POStings throujh PLoper chznnel, A>plications from
relatives or those received directly would he rejected

ant attempts to Sriny outsilde dressure discouragad,

2s a3pply. for Compassisnate

(5) Aoslications an domestic grounls shoul ] De. verified,
if requirsd, in consultation with civil authorities, ifthe
CI/CE Zon. is not satisfied of the genuineness of - tho
Jroun.s., , , .

(c) Applicztion on medical grounis should be

Dy appropriate medical cidrtificat

Madical Attenldant(where Ama is not available, from

Arglsters | Mo dica) Practitioners) inlicating the naturs

2f 1llness anl justification for transfer of the intividuz},

NO cases recommanided with raplacement ‘will bs forwar 23,

(1)  This HQ will drier a 3oarl of Office
D

A 4
2very € months in Jan & Jul to screen the

' aceomoained
2s from Authorise -

L's to ass=Hle
applic~tisns,

L

(2) Compassisnats 2Istings shall only be affecte{”
ajgalnst clear vacancie
i n

sgfailing which, against volunt:ors
a y- ’ *

Hhy

(f)  To avoid grant of undue
(before Compassionite/mutual
Ori2rs issucid) that affectsq
Posting to tenure - stations,

bdenefit, it will be SNsUre:)
transfers gne ‘accepted and®
PeLsons ara not due fop

{3) ALL mutual 2ostings zni

those In Compassionata
grounds will ba at the

expense of the inliviiyal..

(h)  Aposrovel for int:r-Csh

mnind posting on Compassionate
grounls/mutual basis

will bs isaucd by c¢=in-C's 3ranch.

(j) Mutusl transfer 1s not to ba treateq as a

€OM>assionata Posting ant no dratection can be claime
5y the inlivilgal,

(k)  The perio ! of Psting on compassisnate Jrounls
will bz tastrictoed

4 t2 3 years s5 as to accommodata
dthor compassionate pPosting cases,

(1) Travelling allowances can be 2a3il tq the indiviluals
pPastet on last leg compassionate Jrounds at the time of
retirement only to his/h2r home town/sdlecte] placs of
rasitence, subjuct to a22roval of the transferring
authority who wild Fecord reasons for such Dostin s,

(m) The “ompassionate postings will e orlzr2d to a
non-s2nsit

ive aposintaent as far as 025sible.

51
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TIMLNG

F THANSFEas

e et

21. .C.:\.L‘e W1l1l. bo taken ta 2ng

niddls of theo aca.lemic Year ar
Sxceptinng shoul only be ta g
in ths 2xigencies of Service,

two months tima in the 2osting
Move Lo enable 4p indivizual £
alministration. Howaver, move

UF O that ang
¢ avoilded as f
vet an ema2rgen
At will ba s

J7sart out his
S on administr

may be ordépe giving lesser tima,

AGE FAGTOR

22, Pensons.having attainag ¢
the dats of moya Nentioned in

transferredvexcept at theip request*tofstation

choice,- However, if they hava
there is no clear,vacancy in t

Consideratian of aje as p2r in
(ga:a'l?}. e

23, The fumals emiloyzes wil)

2olicy sudject ti the under pa
(a)- Famale employees: ape
tenure stations,

(9) “They woul i not be po
even in the .casa of peace
unless femqls employee gi
atl ‘a distant dlace, p

(c) They will PDe transfe
to andther oszace station
280X9x at tha rail/h¢ad/b
of tenure System alonte)
stay will be for 3 minimuy
emiloyees woyl ! have tha
ohoices fop their 2osting
incluiing tha hone statio

-~ () Ldows, amoloyed o
mant, woull bhe

YsGhNCTES

2% ALl posting orders will b
clearp vVacuancias, 7o ascertain
authorisatiosn of Particular ¢;
vhichever ig less will bDe take
D¢ based an sanctiosn: gy authori
levels based on funetipral auth

he age »f 55 Y2ars sriosp tn

the Aosting op

" t2 move o pr

] he statisn where they are
Sexving, - thay may -still be moveqd irrespective-of tha

Strs an move on

also ha coyep
ntign¢§~ooncas

Cexempted from

sfej to Iong 3
to pegace stat
Ves' her choicae

on tenura Das i
Us terminus) o
for the malls 2
M perioi of 3
Privilege of o
°n return fro
n. '

Compzassisnats

exampted frop these prayv

@ lssued by th
@ cl2ar vican
tayory or ceil
N ints accoun
satinn/ceiling
drisation.

€ers during thy
ar as PISSihl,,

t requireme nt e e

Sirable ts give
pletian'of.the
"Personal ‘ .
ative. yrounds

Voo,

’

der will ‘not be

omotion anji if

prsmotiqn'

C\‘.

24 by the aije‘
sians ;- o 7

Do

istance statisng
1on ‘transfers
2% a station

peace station

S (within 6J) Kits
n the analosgy
maloyees, ' Thip
Years ani thaso .
XeLcisiing thrae

m that statisn

Jrounds apoaint..
isions, :

is HQ 2Jainst
iny on h3liins

. Vacanbiewaillx"

ani manniny




- ofked 49 2 tenur: station on first

D& countead towarids his: ta

PECLANTION OF HOME To%d

23. As per the abova olicy a new recruitas should nat be ..

appaintmant,‘but~ihgcase;
he is a wslumtior or he D21on3s" to that arep he .can'be 355t 3
there, In cass he belongs to that afea, this stay wiyl not’

Nure posting, but if he is a
volunteer that will bz so.counted. A '

LR ESEITATION S

25, depresentations

'-D_

~mentionad in the

.receint of Posting orile

- 1f any, against the pssting?orderflwill'
< made by thg affectej'inJivijual'within 21 days-of the §
eI in th2d concerne] office :why will 4
cnsure that the ‘same is notifidy to the injivijual‘immejintely;
When the representatiosn reczived through proper channel is-
Considerael and rajected by theACE~Comm3nj, the concergoy - |
individual will move without' any further “delay.  Tha seconi”
r2presentation will he alsoosad off 2y the CE Zoanz /Com 1t -
Lf no new facts/reasons i.e. other than those inclyds s in the -
first asplication are brought out. If cg one considars. that
the apolication is Laquired ts be forwar e d t3> this HQ, this
will be signei by CE/ACZ( ks) with their . specific recommenli-
tions. Théreafter once decision is given by Csg Comiman §- ny"
further representation will be entertainad and the individyal-
will ba 303 within 15 -days from the Jate of raceipt of the -
i2cision of this HQ., If the individual is pot satisfi.1 with-
the lecision of this H3, he May: redresent his case £o E-ia-Crg
Jranch, AHQ throug§'=roper channel. Howaver, the move: >f thy
iniiviigal will ndt be hold up for Jacisisn from E~in-C's ranch.
In case the Jecision: is Pronounce i in f
DY Z-in-C's sranch, the individual
2Xpense in thz first aveilable vacga

avour of the injividyal
will.be moved at the Jovt

nCy osccuring at the statian
Jecision of E-in-C!'s 3ranch, : o

27.  This HQ letter v 131396/1/2/Enyrs /216(1)

lated 27 305 91
stanls supsrse o with the issue »of this lett ~ .

r. "
23, Plijse acknowle 132,

. ydil

(MG Koshyy
srigo
Alll Chief Sajinyey
for Chief Sayinssr -

r b
(.,-L.,\_{/ '.’"\___/’?’F/"\,.f-\/

Zncls g <%L7/V)(~{;;> '

quy~t2 L~

All CSE".’E/GE.SH:(\’": g‘//{/;”) Je bt { "



Apnendix 'A? C ,
;éaef to HQ East>rn CommanJ v
ngrs S3ranch letter No 131336f
' 1/39 /EngrS/E).C(I) dated ..
3) _1an 36).

LIAT OF TENU%E STATIOQS OF CHICZF tJGIQEE& cnSTcd& COWAHJO

a/l Name of the Sats Trom '""'Auth T Teey e
‘ statlan which. the stn rinjy tenura
fhas declared . stn
- R jas_ter nur3 stn4§ c
ny 2 .
1. All stations in CE ohlllong Jl. 01 33 CEEC latter No
Nagaland,"Mizoram, . Zone : l3l306él/293/
Tripura, Arunachal Engre/E1G(T)
anl Manipur states: Jdated 10 Qec &2, .
(2 years) . N
2. Borjar - CUE GJUhatl/ 01.02.338 ado=. . .
€3 years) CE Shillongy . e Lo
| Zon: - S o
3. Chabua . CWE Dinjan/ _ 01.01.33  -do~
- (3 years) CE Shlllong o -
‘ . Zone o oL L
4,  Charduarc Cif Tezpur/ 91.01.33°  Zdomn
(3 ars ) - CE ahlllong o R . !

5. Dalipara

CWE Dlnjan/ | JL{OL.éQ
(3 years) o

| Cc Shlllong Zon

Zone
5. Digaru . G Gauhati/  O1.01.33 . =do= 7 T u
(3 yzars) - G2 shillony LT
’ Zong R . ; -
7. Dinjan C#E Dinjan/ J1.91.33  : =do~. |
(3 y,‘isars) Cl: Shll Dng K y - ﬂ.-;,im,;(,;;m e
' Zon: : ‘ '
3. Sauhati CHE Guuhati/ 01s91:33 =do~
(3 years) ' CE Shillong :
Zonz2 .
9. Jorhat CiE Jorhat/  01.01.33  =ilo-
(3 years) CE Shillong S
s Zone
1. Kumbhigram HQ 137 &/ 01.01.33  —io- \
(3 years) CE Shillong . o
. Zons | |
11l. Lakhapanii Cvié dinjan/  O1.01.33  =lo-.

Lekhaball
(3 years)

Cz Shillong
Zonz

YRR




Cz Calcutta -

2on:

L s
£
L G DS IS SO e eitarast -l
E T | T CEECT 15t
12, Missamari GUE -Tezpuf/ : 01.01.33 131306/1/
(3 years) CE Shillonj Engrs /E15(1
' Zone L - ‘ .113 2d 10
13, Missa CyE gozpur/ - 01.01.83 <402
3 vea CE Shillon o '
(A years) Zona THLong
L4, North Lakhimpur ~ o= 01.01.33 -y
SR (3 yf'grs) .- : - .
15. Nerangi CUE Gauhati/ 01.01.83  —io-
(3 years) Shillong _ ,
. one T
16, 3angiya ~-Jdo- 01.91.33  ~i5h-
(3 yezars) |
17. Silchar HG 137 w&/ 01.01.33 —ip-
(3 ye JIS) CE~ bhlllong : :
Zone ,
13, Shillang CH#E Shillsng/ 31.01. 33" edo- T
. 3 yoars) CE ShLLlDﬂQ o
Zon2
19. Texpur incl C¥E Tezpur/ 91.01.33  —15.
Solmara Ct shillong -
(3 years) ‘Zong . -
29, Amarbari - o= 91.01.33 4o~
(3 yeirs). '
21, 3hzMmara “E Jorhat/  01.01.33 . —j5-
(3 years) Ck Shillané : '
Zone
22. Bagrakot C/E Sengdubi/ 01.01.33 - io-
(3 yaars) CE Siliguri :
, : Zone
23. Hasimara Cui 3innagur1/01 J1.33 -do= -
(3 wvoars) CE Siliguri
- Zone ' -
24, Palongy 'CYE 3engdudi/ 91.91.33 = Jo=
(3 yaars) Cc Siliguri
L Zone | |
25 Sangtok C%E 3engdubi/ 21.21.33 ~-iln=
(3 years) CE Siliguri Zone '
26. Sinjarshi C'& 3arrackpore/91.91.33 —ioe
(2 yzors)
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| : S ;i f ' an\{XVﬂl .2;3
SR B V/ R ," Y
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. , 'Durg Abhiyanta (I) (Vayusena)
o © . Garrison Enqineer(I)(Airforce) Co

Tele AV 4884

© 1084/ 18, /RIA e . .Jorhat - 785005 (Assam ).
s MES/238098 Jhlltmmlya Hazarnha - AC)Nay'ZOOZ
SK Gde, II ' ’ - :

( Through ACE B/R (P) AF JOrhat)'

. ROSTING/TRANSFER ON TE} UR“'TURN;OVER : SK_GDE 1T

I . " Tt T st
|

1. You are hereby pfrmanﬁnt‘y txanuferreﬂ Lo GE 582 En T par“ iﬁ

H:Le InLorest of.the State,

‘.

. : AuthOLWuf :=HQ CE EC Kolkata letue- No° 1$l32?/7/z000/bﬂ/03

P S Engrs/BIc(1l) dated 15- ~4~2000, 13L392/2/4000/<D/

: . 81/ungLQ/E¢ (1) dated 04 May’2002 ang CE{AF) .
! : . Shillong zone FAX No. 81006/9/B5/TRI/L1C l) daLed'*
% ' : 17 May'2002, Co
. You will be relieved of your. dutles ‘and . SOS nrom this. office

n _h\ __May' 2OQZ.(«N) You will report to- your new duty station

fter availling usual jointlng/g ourney pnrlod as admlesiblc,

w O o

, You will submit the lelOWlng be fore leavmng thls O‘£1ce ;97

(a) Clearing ccrtlflcatc from all concerned (u) Depzruure
Report, (c) Ration Card if held and (d) you will uurrender
your identity'card to your new unlt/O‘flcc._: :

4, It may please be noted that 'your- gay and allowanﬂes for the‘ o
rnonth of May 2002 have been claimzd by this office and for hiae month

Jun 2002 and oawards will. oc: claimed by your . new unlt/Off Llee, after. C
Yy ou have reported arrival thece phyélcally.

5, CCLflflLd that thn *ndlvi&ual is not 1nﬁol&od now ;nsany

dloc1p11nnry,uPE/LLI case and tha:re -is nothing elsc. aga1n<t the
gLnd¢v1dual ' : ‘

6. T‘/DA may. “ad on application, ‘ : xv 3\
. . : \\\r
(MG Vl.@y? Kumar)
Ma 3 o
‘ 81 ) (AF) - Jorhat L

A

Dlstrlbutlon>  hor ,
HO °E EC Kolkata-21 GE_>5E3 EP oni

1 L T L SR X‘Y'Z’%uP'.JH T2 =B, T rm——_
2. HQ CE(AF) Shillong-9 igglgxdiiiqaggyaingn%cr eances Of the
3, HQ CE Sz.8hillong-11 () zasic Pay : @ Rs, 475000 pM -
4. 'CDA Narangi,Guw«hati . (b b) DA (@49%) : @ Rs, 2328,00 pM
5. AAO Shillong~ 1 (c) sca - :{.@Rs, 120,0C pM-
6 JCDA (F) Meecrut (a ) "HRA S 2 = S ,
7. AAO GE I)(%F) lorhat ' . lota CRsT 7,188/~
&. AGE B/R (P) AT Jorhit gpy a 'subscription @ Rs! 2000/— PM
9., All Sub divn’/S:ction  CGEIZ subscrlpulqn & Rs, 30/~ PM
D NI :° 0l Oct 22J03 o . C Amae
: . Balace of EL ...l55..days

Balance of CL ....98. days \ . _ >

| RH .. ..02 . dave : MRE HPL.K.;ZG.’dayo.

Date of birth I 31 Oct 1948
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e T e

A
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PUNPIEPPR SR

Sare

o, Parmanent Hone I\.ddress(m full) - e vk
( Ro\wa ot NOW&ONQ (ASSFWQ

' 4

. Wame (30 full).

. Wit Ma %&w’\

, Father Yg nAamd and als husbond g name
? (ond 2380 P\ Mcx\)w\ C‘,\r\.‘ \c\’&%ﬁu\,\
52.

i bhe cos8 of a woman Covernment
s:rvant) and rasidance. . _. Q«Q.A oSl \/\A

4, N sbionaliby (1f not & citizen of Indis, ,." ’ % & 1

nompher ond date of the cartis ricabe of
eligibility grantad by the Govgmnent

of India). | . .
5. 1f a merber of Sch@duled Casta' Scheduled - \/‘Q‘g‘ L C%G”

Tribe, pnrticulars of Gas’ce/‘hive.,
2T ‘1\>Qe‘ \‘\L\g

6. Da’se of birth by Clristian BEra 09 neaﬂy

a3 cen b2 aecefbm.ned. _ o
S

7. Tducebional qualﬁlmtmns PR W C’\"a \/\/\ A6 W ,

v%owu\ o SN asH o

g, Sxact naight by nzasuremant (without 51088 ) 5 } éh
stion TP X wuu\k cM e o
ool e @t e

10 Lai‘\: hmd hued and finger spprassions. of \ ‘
3 \
. . A\

9. Parsonnl mark .fOT. jdentific

(non-gazab tted). officer 1 he is not N
1iterabs anough to gign his” name :m mnghsh, . i \.\
Hindi or- obher regional’ 1anguage o o o NN
! . ’ R . N N Lo ,f .'.,': '-\'.
Littls fingeT Ring finger S ‘ |
~* o a RN
' - Thamb .
o
widdle finger SIS Fore finger o I ‘j‘;:,‘::"{;:z.:- -

11. Signasure of the Government ge;van‘o S

R @so

192, Signaturd snd designation of tha heed of T ' .
+ha vifice OT ot BT sttesting Officer . @HM\‘BOY‘ \’N@‘:‘?‘DN\%\O

.__._..._.....- .———.- ,-.-_

j28 on bLhis page should b8 renewed 0T re-—a’otached 8% ¢ 1698‘0
gr\qtures in 1linss 11 & 12 should ba
tha taken afresh eweTy five” }ears

....._.-_-

_...-_.-,.._

ﬂr .- (1) The entT
svery five years, 8 ond the si

dated . Tinger prints na2d not
andar bhis TS .

(2) For paditionnl snbriss in T
phe Police Departments, plepse see page

N ”

esp=ct of Government sarvants of
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POSTLAG SRDER NO., 53

TELE : 222-2700 HQ Eastern Command
. . ‘ Engineers Branch
: Forﬁ’William;,Calcutta_—vZl

l§L322/2/2ooo/5D/ g}/’ Engrs/EIC(I) //~f Abrnzoggl--

L

Chief Engineer

Calcutta Zone, Czlcutlta

Siliguri Zone, Siliguri (=~ | :

. P ) .
Shillong Zcne, Shillong . S :§k4\q/7%gt))
(A/F) Shillong Zone, Shillong '

o D
- <¥?%)’%f//
POSTIGS/RANSFERS, O TEURE TURN OVER: SK GDE IT 6% )

. ~¢LL
1. The following postlngs/trunsfe are hereby crdered in 7 3
the 1ntorast of statey- : : {

.,.w“,Tw”wwrn,w,meuw",,«,muY"v,,,wvr N G %fll/
i25 T 2 D e i
3“ kS :° ”O'L‘“’“e R SR e d o] Move date
oy Destgnation o A
1. MES /234751 GZ 583 E/F GE Tezpur 30.4.2QOO
Shri Jagjnesnwar A '
Das, SK Gde IT e -
2. MHS/2289¢5 Shri Dm GE 869 EWS  GE Umroil On ccmpletion
Paul, 3K Gde II N ' of 3 Yrs.

Service.

3, KES/207542 Shri BN  CDS(I) G2 1™

- 39,2000
Chatterjee, : . Barrackpore Binnaguri
SK Gde 1I
4,  MES/211070 Gz 585 ESP GDS(I) - 30.4.2000
Shri Ril Dam : ‘ ~ Barrackpore ‘
SK Gde II - o
5. MZS/211013 CE GE 30.4.2000
Shri GC Mondal, Khaprail 535 ESP |
SK Gde II ¥
6. - MES/216370 GE GE | 30.4,2000
Shri Bharat Ch Binnaguri Khaprail :
Baruah,SK Gde II T,
| A

SO I (Pers)
0-002/""

!
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v
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FOSTLAG ORDER NO» 773 ' -
- . -~
Page N.. 2 ‘
ISR SRS SRR TR S RS S

L S

R L et T S e N s v v b e e

. 4L3/2237’4
Shri Kremlin

Kharkqncor
SK Gde L

GE

G (A/F)
Umnroi

Jorhat

30.4,2000

30,4, 2000

—

9. MES/71259 ' aa G2 30.4.2000
Shri EBhaben Cn Tezpur Unroi

Shorna,
SK Gde

[1OR0 .i....

- —

Alnﬁ (9 iiosi Only)

sy e e - e ern Mt e e e et T LRI A CATINW W € a0 py et

2, kove will be completed in direct correspondence between
the fmns/uni® coince ned,gs directeds :

. Your attention is drawn. t this iQ letter .o, 131306/1/
29/Engrs/EIC{1) dated 31 Jan 96:amended from time to time for
strict cowrli-nee / S :

? [ RS2 oA
. ‘_// . ,'l."
/‘ ——rt lf / PRV VNS el

(P MaLumdﬂr)

Lt Col

50 I(Pers)

for Chief Engineer
Copy to:i-

1. CW2 Shitlzng
2. CVE 13& urn-

3. HQ 137 @ks £ngrs
4. CUl
5.

10,
11,
12.

GE 869 EVIS

Gt Umroi

CnS (1) Barrackpore
- G Binnaguri

A -
“ . G2.583 E/P
6. HQ 126 ke Znyrs 14 &/ .
7. CiE (A/7F) Guwahati 13. GE'Khaprail
g, GE 585 &3P

-~

-

)—J
O\
(D

AT Joihét‘
9. G= 4

Internal
:iD,

ETR R soll, liash

g g s -



Hprom MES-238098 SK-1 Y’
: Amiya Hazarika (5
GE (I) (AF) Jorhat /

To  Headquarters

Eastern Command (Engrs Branch)
Fort William :
Kolkatta - 21

(Through proper Channet)

POSTING/TRANSFER OF ‘C’ GROUP
EMPLOYEES/VOLUNTERY RETIREMENT

Respected Sir,

1 Most respectfully | beg to sul

mit the following few lines for your kind consideration
and favourable action. i

2. Reference 1o your HQ  Posting  Order No 33

and - Letter No
13132'2/?]2000/SD/01/E11gm/E1C(i) dt 15 Apr 2000 (P

osting Ser No 1, 7 & 8)(Triangular).

3. That T had submitted representation on 26 Apr 2000 and replied from HQs letter No
131322/2/2000/SD/O8/Er®3/E1C(1) dt 07 Sep 2000 and 2™ representation on 16 Qct 2000
with referring 131306/1/SD/Engrs/E1C(1) dt 13 Jan 1996 (copy encl) but the same was
retumed by HQ CE (AF) Sz, Shillong vide their letter No 81006/9/BS/292/E1C. dt 24 Nov

2000 addressed to GE (I) (AF), Jorhat and copy to your HQ and advice me¢ to resubmit the

application afler finalisation of my discipline case and the same has now been finalised vide

HQ CE (AF) SZ, Shillong letter No 81878/Amiya/109/E1 Con dt 24 Dec 2001 received by
me on 21 Jan 2002 (Copy attached). ‘

4. That according to HQ CE (AF) SZ, Shillong letter cited above I have submitted

representation on 27 Jan 2002 vide AGE B/R (P) AF Jorhat letter No 107/205/E1 dt 01 Feb
2002 for consideration,

5. Where as I have besn harassed in the name of above blnquhy since Mar 1993 to Jul
2001 which had finalised by CWE HQ 137 EWS, C/O 99 APO on 04 Jul 1994,

6. Itis further submitted that -
(2)  Iamsiying in Govt md accrt o T/70/3 under GE () (AF) Jorhat.

(b) My two daughters, one of studying at Guwahati University and ™
Another one is studying at Dibrugarh University,

(c) My wife is working in Jocally withra small employment,



7. In this critical juncture and kceping,famjly alon

places T could not considered n
on volunteer relirement jf your
implement in the Jorhat station.

Jorhat station or | may please be
kindness I shall remain ever grateful f

Thanking you in anticipation.

Station Jorhat -- 05
Date o2 M'\)2002
Enclosures : (

Copy [0 :

AG's Branch
Army Headquarters
DHQ PO, New Delhi-11

Chief Engincer

Headquarters Easter Command .

(Engrs Branch)
Kolkatta - 23

HQ Chief Engincer (AF)
Shillong Zone
Shillong - 09

Headquarters

Chicf Engincer (Army)
Shillong - 1]

1y touline dutieg daily. Hence T have d
honouns would not able

Sl

¢
2

g with young daughters in different
ccided my self 1o go
v revoke posting order and not to

Therelore T request to your good self to adjust me ip the
anctioned for volunteer retirement.  For which act of
0 you.

Yours faithfully -,
/!l S\..-

( \.\:‘\ ) -

lor info and justice being a low paid civ cmployce.

for info in advance in convenience is regretted please.
And justice being a low paid employee.

With ref 10 your HQ letters cited above pleasc

for info please
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Bt nerved wini TRt Sriier boag Iay o 105« >/},\$77‘11 :
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TU A8 Sarther sl dttod that e dndividaal has
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Trom:

To

Wngx e~ F

MES238098
Shri Amiya Hazarika , SK-TI
Cio GE (D) (A/F) Jorhat

HQ Eastern Cammand
Fort William, Calsutta =21

(Through proper channel)

Suh o POSTING /TRANSIER ON TENURE TURN OVER : SK-XI

Respected Zir,

1.

T

Cwhesdi muy please b vorified from recerd st yonr cnd ) Coaome v 106/aC 8 11 AT ‘

Rerzrenee yoin 3¢ Poding Order Ne 33 and letter No 131322/22000 5D Engrs/E1C (1) dated
L5 Apr 2505, o

i
|

Cor ;
Mosl respeetiully Theg 1o siale the falipwing few linee for favorr of your kind consideration and | -
wsesssry elion plsase, i

That Sic. I am neither semor most por junior most ia the office of GE (I) (AF) Jothat 2s well as !
Jorhat compies. o (s contaxt I poiising cut st WES/242428 Shui AC Gope , SK-1T who join el

in this office in 1996 and raysell reporied en 2™ Feb 1997 wider dicestion of CAT Guwahati

|

That Sir, T have heen diregted hy your HO on 15-04-2009 and corapletion of ray move 30-04-
2000 sevordingly which ispossible for me af picsent s 1 om explaining some domestic problem, |

(3} My wife is working in the office of Supdt of Pulize. Jorhst : )
() - Wy danehter is studying in Cl- XML in the KV Air Force Jorhat, _

(@ My family and members staying MES Acen No T/70/3 in the office complex.

That , if at 2t my posting from my present unit is required to be inaterialised I niay please be
adjusted in the office of GE Jorhat#4 Nos of SK-IX vacancies exists siucs Jong,

In view of the above you are requested to look in to the aforesaid small request and I may not to
be disturbed by SOS il senior most will not move , for this act of kindness I shall remain
grateful 3 gon | o |

7

Thanking yon in anticipation sir,

Yours fithfully, )

- G-

W g -
(™ |

26 Apr 2000 (Auiys Hazarika , SK-T)

Advanee copv 5y Read post to -

G

&7 Lol G Masnendr, SO T (Pers)

- Advance information in convenience in regretted
C/0 Fastern Command please

Taers Branch
Fort William , Calcutta =21

“Com. MM Saikia - For inforraation and requested him to take up the o
Office Secrctary matter to Gen Secy AIDEF @/ VAl ann 280, Dot

11Q AAMES EU Jorhat
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Rafer ySurIHg letter Nof81006/9/bq/252/r1b (1) datod
03 Jun 25004 '

UCE{AE) shlllong Zone

e

AhE

jae
ie

[®)
U

2. Appliz }tlan dt 26 Apr 9“00 in respect of Mua/233093 ahxi
Amiya liazarika, SX~=II of (I)(AF) Jornat has been’ ¢ongiderad
sympathica Lly and ox*mxnnd in ontiraty with a view to on/J
that no natural -justice is denied Lo the indl, However 4%
lacks cuastaﬂcw and has been rcjact ed by A”n(%) this HQs

3. However the move of ‘tho indl he wi hhﬁl ti}l finalis ﬂtiﬂn
of discinlinary case ﬁgaxn t him, Yau are roquested to ensure -
that alsciol_aary action be finali ced bOxO’G 31 Oct ?GOO"

4, In this connection it is also stated that the oqofxnﬁ of
N ,uﬁa/vaza)% Shril AC Gope,54-IT1 of GiE(I)(AF) Jorhat has. not & .
o beoon CWQP‘iOEud as he is a elected mcwber of wort -committeey

{G Mazume ﬁr) . ,

Lt Cal S f
50=-T(Pars)- .
for Chief Znginecr

LNy £D e

et ue s

CE{L){AT) Jorhy

Q “ .j '.:}' i,;..f’
775{ R
m\ {Of

%{>7Q;. ogigb N
?ﬁ&¥ o ‘ o O;L?) _:if‘y,{g:é W/F

T
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POSTING/TRANSFEI

uarters.
crn Command

Braﬂch

Cz—TTVVTMJ}\'wayyvn<30@Mhn&£)

24
the posting at GE

clear vacancy existe
your nonOLr vide letter No,
2000 wnich was

Gte 07 sep!

3, That Sir

4!0 ln(-l\.. S’r; I

24 Mar'93 to 22 Jan' 97 on 268mi

not proved guilty
is- f/fz‘"n o

vhich has be
5‘@ 4.1’1 Vle, Of
Ccase under the Pa
EnOr bl@(l) dgg

Thar.l ny jO

Octi2000 ( A Auzé;lka,‘S'
Q}mwwva_ s edvia '

Advance cony for
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your HQ pogtlnc order Moo

Remruqencac1on suoml

‘again I
i e COJJIUGI my cageo

Your HQ posting orde
letter No, 131322/2/93/QD/Ol/mpg
en impl émented by GE:
'rovoment order NOo 1209/f8/E1E dta 22 Jan‘

“a

:

ted 15 A“r 2000°f'

am

had bnen det

now, In t¢his

869 EWS, :C/0
97a

the,abovpg you are’ recuested

ra =14 of HQ: oostinq ' adixizy. No,

31 uan 96. I encleocd hercwi
Cop}l

u in cnticvnatlon er,

’ .

information to =

e *cr 1nzorﬁgt*on ln*advance in‘conveiénée,;?

is regretieq pleasec

‘C? GROUP EVD OY“FS MFS

alned at £leld area fron.;# S
inistrative ground where. T was A
onnection, your.kind. :atteni:ion.
r iloe 31 Srl Ne, L4 & 15 unﬂ
£5/E1C(1) ‘des 24 Mar® 93"

200Uo

approgching w1th the &ol1ow1no
= _‘;‘I"-“.
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131322/2]26@Q/sm/i7

tted on ?6 Apr‘ 20@0 to materLPlLOQ

Jorhat instead of 583 EP .whern 04 :Nos" SY~IJ

But .the appeal has besn. rejected by :
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Tele oF : 384 Fvrg  Abhiyanta 1)
: )

{ (Vayusana)
\X\// LGarrison engireer(r

(AMrforce)

' P Joernat. - 785005 (Assa})_"\q
1A NP /1A //- 7., Der’ 2000 : L b\l\

’ AL
Heo.quorter K
Caleld Engincer{ar). - :

. e N
-=hillong zone '
Elenhant Falls Camp :
b

vonglyar
shillang - 293 ,
p&ST]HG/TRQHﬂ?SL : SU@CRWINATES

1, Al apslication dated e Dot 2000 syinnictead by MRS -
238&92/3hri AHinlya Hazarika, LK <-de 11_0L this division.
requestincyg ror deferment . of his posting to GE 583 EP ie
forwarded hHoerewjith in cuplicate duly recommanded far yeur
fucther acticn pleace.

Z. e £olliowing comaents are olfercd -

Rara 2 ,
) i) The above namsd indivicual i stand posted to
¢I1H" CE 583 BE vide H) UK IC Coloutta lotter Mo,
: 131322/2/2000/SU/01/ungrs/w1r(1) dated 15-4-2000,

ALY The apneal. submicted by the individnal rejquesting
Lor adjustment in Jorhat complex has been rejected
o under 19 CE EC Calcurta letter No.131322/2/200/51/
\Wﬁﬂ%’ 08/5n5rs/11C (1) dated 07 Sep' 2000,

= No comuenty,

‘e Andiviaual vas pPSsted to tnig division frim og 869
AEE G099 AP0 vida 10y O

FC Calcutta letter Mc,131322/
Q/QB/SU/Ul/Hngrs/ETC(l) dated 24 Mar'93 and relieved by

GE BLC% 09 vioa movement order No,1209/88 /818 dateda

22 Jan'97, Thus the individual has been detained by

1o previous unit, CE 869 Lig (Field arca) for a neriod

from 2243-92 to 22=-01-97,

3 in view of tho aiI0ve, the individual.hasjolaimed
consdderatijon as per Eara l4 of H0s CE EC Calentia letter No
a

131306/1/30/5n5s/11C (1) d ted 31 Jan' 96, Recommendation slip
is also torwardeo pliase,

b

\3//
VO vs Iiurall )
© Major

GE(I)(AF) Jorhat

Ay

.
— (v

bnclor=- fns above
A '
i 7U&)@qz'

v

i

»
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: QELOMVFNDATION CF_GE (1 ﬁ“)WJORHAT’ON THE APPLICATION €$
- PATED 1€ cof<s LM RESPECT ¥ 2380599 EHRT AMIYS
HAZARIKA, SK7is %% PO D

I DEFEXMENT OF HIS POSTING ASTPER
PARA 14 OF HOS cn 139)

o
_ BC CALﬁum‘A LETTER NoO, 131305/1/Pof
.LNCRS7EL‘(T‘h$~1£D 31 _JAN 1996

fomss i oy

'“D/VOT REcowmnwﬁ-L

. // T
_ AN
A//V/
>
‘ ; N O v Murali )’
Station : Jorpat - s '~ Major
Date = 00 Cct' 2000 J ‘GE (I) (aF) Jorbat
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o o T T R O | WNaw\.
- . . :;(/fs‘ ot Q’\ "2/ i . . . ( ‘
- I, o ., \;S\ v - e
S sgere 3 AF/2358 , Headguarters. S U
o ‘ ' (3&/<§// : Chief Engineer (AF) {SN 
- _ Shillong Zone
"\ Elephant Falls Camp |
' PO Nonglyer _ i
Shillong - 792009 o I
81006/9/BS/ 2.9 /mIc(T) YN Hov 2000 ' i
\ ' P
GE(I) (AF) Jorhat e
l/ POSTING/TRANSFER 3 SUBORDINATES Lo N
Lo Refer your letter No, 1066/921/EIA dated Qoi_ogt» 2000,
2a MES/2380%8 Shri &inltya Hazarika, SKeII of yoﬁr{di%i&ion
is involved in disciplinery crse/Court of Inquiry, which is. ..
not yet heen firaliscd, His application can only be forwaided
to HQ CE EC, Calcutta after finalisation of Court of Inguiry, :
3o In view of above the application dated 16 Oct 2000 ?
received under your akbove letter is returned herewith, R 5

i \ /\/\'\\ P f///'
“{ Om Prakash )

Hajor !

L : o - -S0IT (Pers) : :

. Encls ¢ As above '{ 06 shenats) ~ for Chief Engineer (AF) F
| g

Copv_ to

HQ Eastern Command s
Engineers Branch = For information,
Fort William

Calcugta’« 700 021

‘i‘)// W /. Q’

o e oy
A

o~y

[N ' .
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eTATEMENT 0
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£
028 BHRT o MIYa_HAazaR kA, sk-7 L
AF) JORMAT : *

s

_mlSCQNJMQI“QB~5188EH@YIQB_LM;QMPQGRT

i

{

1. MES-238090 Shri amiya Hazarika, EK Gde IIL while_functionibg az
Cuztodian of  Mgs Stores at Dat Dimanyr under AGE (1) Leimakhong
(Merced into Ge 869 EWS wef May 95) fram Sep 92 tg Jun 94  was ffound
blamewortwy. Tor loss '

of followihg Govt Stores! costing Rz 40,500/ -

3
- . . g . L
(Rupees forty thousang nNine hundred only) during handlng/taklng; Over
ot charge of Custodian Mgg Stores at Cimapur diuring the Month of  Jun
94 - g -

i

i
(1) argle Tren 750m % 75 ok« & mm = 21034 My ,
: . H
(b)) CGI Sheet 3000 i 3C0 0.2 mm = 05068 MT ,
2. Curing the Course of Handing/Taking over .of charge of the Custo-
Sian of MES Stores between the zaid Shis, Amiya Hazarika, SK Gde 17 and
Shiri o oac Gene, ok Gde

T, physica) verification of Angle Iron 75 mn x
75 i ox @ i and CGI Sheet 3000 » 2800 % 0.3 mm and verification of
ledasr balance, & discrepancy of 2.474 M7 angle iron and 0.068 MT CEI
b OWER revealed, The said Ehri Amiyva Hazarika, the then cuztodian
of MES clores agreed Lo the signed for the deficiency of stores

1ng Az 10,900/ - (Rupees forty thousand nine hundred only).

™

Cost-

3. Thiss MES-23809g Shir Amiya Hazarika, SK Gde 17 by his above acts I
Tailed tn main*tain absolute intagrity and davotion to Government “duty
Lheraby hag violated the Provisicps containmed in.Rule z (1) () & (ii)
of oca LConduct) Rules 194 . ' :
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CONFIDENTIAL L, "
Tele : 223900/2358 Beadquarters
Chief Enginser (AF)
Shilibng zone S
’ Elephant “Falls' camp -"/:’ R i
Nonglyér post . SRt i
OSC\ Shillong = 793009 - - ...
81878/18/ 957 /Elcon 0V oct 93 ‘
; GE (I) (AF) Jorhat | . T n

DISCIPLINE : MES-238098 SpRI AMIYA
HAZARIEA, SK GDE <IT OF GF (I)(ary
JORMAT (MISSING MEQ STORES 2GE (1)
LEIMAKHONG )

1, Original copy of cE (AF) Shillong Zone Memorandum bearing
No 81878/18/96% /Elcon dt 22 oct 99 is fwd herewith for handing
Over to MES=-238093 Shri Anlya Wazarika, sk Gde -II. wis dated
acknowledgement for having received the 8aid memorandum along=

¥ith the reply may be obtained in triplicate and forward = .to

this WQ for our furthey necassary action
— T 7P FHL furt vaty actl

2, Please ack.

(cm
Ma j

\ ‘ 50 II ffers)
Encls . (g%ff Sheets) fof}€ﬂ§6f‘EhgineGE(ﬁF) o
. “'l,/ :
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CONFIDENTIAL

Z'\Uuﬁ ’)' - ll/)

Tele 1 223900/2238 Headquarters
Chief Engineer (AF)
Shillong Zone
Flephant Falls Camp
Nonglyer : PO

Stullong : 793 009

STRTRAS Amivar \CYR1Con 2Y Dec 2001

ORDIER

1. WHEREAS dis sciplinary prm.ecdmgq were instituted against MFES-238098 Shri
\may

-aaiva Hazarlke, SE-I under Rule 14 of CCS (CC&AY Rules 1965 vide HQ CE (AF)

A2 SV L/
Shillong Zone Memorandum No $1878/18:960F [Con dt 77 Oct 99,

2. AND \\7T<I}"PF AS. inequity was held to inquire inta the charges tramed against
tha nntd Qo 4, 8 Wamaeilen QU7 Y

Cldv D i g unu.\ U L au LAILM\“: ANTaa

3. AND WHEREAS, the undersigned after careful consideration of the inquiry
ramAct Ael a1 (\H-\nr ra]n\:w t A~ I!h'\nﬂf(‘ on r2corde han anmaa tA tha

LVI/ Ay CLING ndag diva lv‘v'klll MU WMLV v

l'\ﬂl‘i“lﬂl‘\"\ ﬁnri tha
AL AwwVA N gL 2 Wl LU Vi CV AVAOILVAL sdine v
said 23809% Shi Amiva Hazarika, SK-IT is guilty for violating Kule 3 of C'C'S (Conduct)
Rules 1964,

-1. NOW THE PP}OPT the undersigned in ex

rdar Canteal AR Q

ll-lllt \Jll\ALl N Wlithaid vl

ercise of the powers conferred upon
(0 aneifans ars Al £ 1\\:::\1& Dilas 10( K amd Mlay+
\\.,Lud.)unzuuuu \a\JALuUA A lk}/l—l uL-)} ANULIVO PAYEYERIIYIvY AWEVA 2%
of India. Nin of Def Order No 3(14)79/D(Laby dated is Aug 1979 imposed upon the

sid o Shri Amiva Hazarika, SK-TT the penalr\« fith hold one increment ot pay without

‘A odFant! L qny f‘wn Adatanf smrihlictimey an ‘ardad manmalt:
YV VALvVL it Lae Gale Vi puaui A AR EO1144 vuuuv

A A
[CAYY S FIOre

tha
B e

5. This order shall mkc etfect trom date n is served upon the said  hri Amiva
Hazarlks, SK-I or is deemed to ha*w seen served upon him.
6. The receipt ot this arder will e acknowiedged.
(HK Dadhich
rig
Chief Engineer (AF)
lo

MES-23809%
Shri Amiva Hazarika, SK-11

vg“ C: /T’ ( \F) Thf’t“\'\O

Auk

COMNIIDENTIAL

Rn<txiva — -
nX b~ T

i

-1 e ]



mﬁm Nt — ] %
. . 7 9- Xf‘@(//};, 0

W

el o \A — ,
q]? , Tele : AF/48854 2 Garrison Engineer(S)(Vayusena}
.aghgm;gp - Garrison Engineer(I)(Airforce)

i ey A/ ' . Jorhat - 785 005 (Asoam)
i - e : . SN
i 1oss/ q/I0 /e | (ngél\'ﬂzlzr 2002
g HQ Chief Engineer (AF) h
i [l Shillong Zone
; f{‘ Shillong « 09

S 5 , POSTING/TRANSFER : SUBORDINATES
- ~= 2 v
b B 1, - Reference your HQ letter No, 81006/9/BS/292/EIC(T)
: {» 26 dated 24 Nov 2000,
919
2, DS=238098 Shri Amiya Hazarika, SK II of this unit

was involved in a disciplinary case/court of imguiry. An
application dated 15 Oct 2000 addressed to CE HQ EC Kolkat
submitted through proper channel by the individual retirne c} '
vide vour HQ letter under reference with direction to :

. resubmit the same after finalisation of disciplinary case/
court of inguiry. &ince the case has now been finaljise |

4 a fresh application dated 27 Jan 2002 addressed to CE H uC

RN ' Kolkata through proper channel submitted by’ thb individd»f
: ' is forwarcded herewith duly recommernded, :

y S o/ MaJor
R Encl : j% Sheets : Garrison Englneer(I)AF

&



-D

s

s
H

V¢

B sttt sy

<

o

P

1ia
2iln ¢

)
.

o YA Ny
! . cdah .7]#} it
Rttt B0 TS SVl
"
my I'¢

S

I
-
”~

ni

\
/

A
"N

'.."n,"

S

P

{ iuny

ot

~3

rE
RS

-

7

L1 nY
34
=

A -
A

¥
1
i
x3rn e Jo

~
17
o

(A Fe
4
r C
[
one

“

'-3.‘32

» -
ELEEEAN

e

ot
0
LTl
<
¢
T
S
B
.

ot

SRR P




‘ |+ RECOMMENDATION oF op (I) (AP) Jomuar
- RATED 27 Jall 3563 1%

HAZARTIEA, &%

T Al ON T ron
BESPFC‘T OF MES <558 P

, ¥ L7 YOR_REVEET AND &2
" OSTING ORDED
~— 22206 ORDER

§§§9§§§§D§Q~/~yQTjREQOMMENDED

R DI Ry

o

Station : Jorhat - 5 ‘)(V'G Marali) | ) &
Ry * ¥a Jor
Date ; @16 Feb~ 2002 GE (I) (AF) Jorhst

7
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03
LN ‘t,’
P
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5
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"
%

- OF_CHaRGE FRQMFD APATNST

HLYS HAZORIKA, 6K GDE-IT
e "'M
)_(AF) JORHAT

i_ . v , . . o
i . .
L Amiva Hazarika, sy Gde~I1 will@ 'functioning a5
tores at Dat Dﬂmaour und”r} AGE . (I) Leimalk <hong
~owet May 95) gy Sep 92 ito Jum P4 failed to

Gde-I1 which resulted into loss of CGI Sheet

the tune of 0.068 Metric Lroncw and Angle Tron
X 6 mm to the tune of Z2.434 Metrik Tones costing As
&L the time of ohysical verlflc»twon of

)torea during handlna |
over  of Charge . Saild Shri Amiya Ha7ar1ka SK  Gde-I7T Chad
Lo andg signed for the =zaid di=s sCrapancy in! the Handlng/Tdking
LCumeEnts on o7 Jur 94 '

i
¥
'
'
!

. i |
;} 238098 Shri Amiva Hazarika, SK Gde-I71 by his above acts o
:] uL21n absolute Jnt rity and devotion to Govt duly there-
1 r“d the Provizigre contain&d in Rule 3 () (i)s(i 1) of S CCS
; tes 1944,
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